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[Authorised English Translation)

11ARYANA GOVERNMENT

„ EXCISE AND T,A.XATION DEPARTMENT

Notification

The 26th May, 2005

No. S.O. 38/H.A.6/2003/S. 60/2005.—In exercise of the powers
cbrifeiTed by sub -section (1) of section 60 of the Haryana Value Added Tax Act,
2003 (6 of 2003), and with reference to Haryana Government, Excise and
Taxation Department, notification No. Web. 2/1 -LA . 6/2003/S. 60/2005, dated the
2nd May, 2005, the Governor of Haryana hereby makes the following rules further
to amend the Haryana Value Added Tax Rules, 2003, namely :-

1. (1) These rules may be called the Haryana Value Added Tax
(Amendment) Rules, 2005.

(2) They shall' be deemed to have come into force with effect from
the I5t day of May, 2005.

2. In the Haryana Value Added Tax Rules; 2003 (hereinafter referred In as
the said rules), in rule 40,—

(1) In sub -rule (2), the word and sign "Halwaii," shall be omitted;

(ii) in sub -rule (4),—

* • (a) the sign and word ",Halwaii" shall be omitted;

• (b) The following explanation shall be added at the end,
namely :—

"Explanation,— The lump sum amount for the month of
April, 2005, shall be payable by
Halwaii on proportionate basis by
15th May, 2005.".

•
3. In the said rules, rule 50 shall be omitted.

L. S. M. sAuss,
Financial Comenit.sior.er and Principal

Secretary to Government, liaryana,

Excise and Taxation Department.

* Chd. •


